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Shii D. C. Sharma (Hoshiarpur): Has 
the agreement been renewed ?

Shri V. G. Deshpande: May I know 
the number of rejected applications?

Shri Biswas:  The hon.  Member
should give me sufficient  notice, and 
then  I  can  give  him  the figures. 
Therd is nothing to hide. For the first 
time now, the hon. Member is showing 
so much interest in these matters. What 
can I do now? {Interruptions)

Mr. Speaker: I find that the hon.
Member is interrupting  too much. I 
must close this  discussion by seven 
o’clock. We have only two  minutes 
more to seven. I would request hon. 
Members not to interrupt. The Minis
ter may conclude within two minutes.

Shri Biswas:  1 am grateful to the
House for the interest it has evinced in 
the conditions of minorities. I only hope 
that Hon’ble Members will not forget 
this, and that this will not be the last 
time that they are doing so. The more 
they ask me questions about the condi
tions of the minorities, the better I feel, 
because I want to explain to them what 
the exact position of the minority com
munity there is. There is nothing to keep 
back. When this chance has come to 
us, why should we not take the fullest 
advantage of it ? That is the spirit in 
which we must work.

MESSAGES FROM RAJYA SABHA

Secretary: I have to report the fol
lowing three messages received from the 
Secretary of Rajya Sabha :

(1) “In accordance with the provi
sions of rule 125 of the Rules 
of Procedure and Conduct of 
Business in the Rajya Sabha, 1 
am directed to inform the Lok 
Sabha that the Rajya Sabha, at 
its  sitting  held on the 30th 
May, 1956, agreed without any 
amendment to the Life Insur
ance Corporation  Bill,  1956, 
which  was passed by the Lok
Sabha that the Rajya Sabha, at 

23rd May, 1956.”

(2) “In accordance with the provi
sions of rule 125 of the Rules 
of Procedure  and Conduct of 
Business in the Rajya Sabha, I 
am directed to inform the Lok 
Sabha that the Rajya Sabha, at 
its sitting held on the 30th May,

1956, agreed without any am
endment  to the  Travancore- 
Cochin State Legislature (Dele
gation of Powers)  Bill, 1956, 
which passed by the Lok Sabha 
at its sitting held on the 28tli 
May, 1956.”

(3) “In accordance with the pro
visions of sub-rule  (6) of rule 
162 of the Rules of Procedure 
and Conduct of Business in the 
Rajya Sabha, I am directed to 
return  herewith  the  Indian 
Income-tax  (Amendment) 
Bill, 1956,  which was passed 
by the Lok Sabha at its sitting 
held on the 28th May, 1956, 
and  transmitted to the Rajya 
Sabha  for  its  recommenda
tions and  to  state that  this 
House  has  no  recommenda
tions  to  make  to  the Lok 
Sabha in  regard  to  the said 
Bill.”

RULES REGARDING EMERGENCY 
RECRUITMENT TO LA.S.

Mr. Speaker: The  House will now 
take up the discussion on the rules re
garding emergency  recruitment to the 
Indian Administrative  Service.  One 
hour has been allotted for this, that is 
to say, the discussion will go on from 
7 p.m. to 8 p.m. Now,  Shri A. K. 
Gopalan. The hon. Member may take 
ten minutes. Others will take not more 
than five minutes each.

Shri A. K. Gopalan (Cannanore): I 
thank you for allowing this opportunity 
to raise this one-hour discussion on an 
important subject, on a matter which is 
of very great importance. This is a mat
ter concerning all the educated men in 
this country. The Hindu, The Indian 
Express, the Amrita Bazar Patrika, and 
almost several of the vernacular papers 
have all written editorials  protesting 
against these rules. These rules are ir
ritating to the young men in this coun
try. ‘

The advertisement carrying the noti
fication of the Union Public  Service 
Commission, calling for application from 
prospective candidates for the special 
recruitment to the IAS restricts the ap
plicants to those who got an income of 
Rs. 300 or more during the last one 
year. One can understand a minimum 
educational qualification or a particular 
age-limit or physical fitness. But previ
ous earings can, under no sound prin
ciples, be accepted as a qualification es
sential for the applicants to the IAS.
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This rule is against the spirit of the 
Constitution. It is discriminatô. It is 
unjust and much less sociaiistic, even 
if it be the Congress brand of socialistic. 
This rule is against article 16(1)  and 
16(2) of the Constitution. Article 16(1) 
5ays :

“There shall be equality of op
portunity for all citizens in matters 
relating to employment or appoint
ment to any office under the State.”

This rule is a violation of the provisions 
of that article in spirit, if not in letter.

7 P.M.
The Home  Minister said  on 12th 

April: “We are giving opportunities for 
all.” This rule is a violation of that as
surance also.

Let me examine what is the result of 
this rule.  First class honours and other 
graduates who are in the low paid jobs 
or unemployed will be excluded from 
the purview of thê UPSC, whereas or
dinary graduates who are sons  and 
daûters of wealthy parents,  who are 
the relatives of Ministers or high offi
cials who are well placed in govern
ment jobs, or who run business establish
ments etc., will be eligible for applying 
Lakhs of bnlliant young men, patriotic 
and with a passion to work with honesty, 
ability and integrity will be denied all 
opportunities. Among these men can be 
found college teachers  with brilliant 
academic records,  serving in non-gcv- 
emment colleges and even government 
colleges. Among them are thousands of 
government employees who, for want of 
proper backing, had to start from a low 
level. Among them are bank clerks and 
others who, having nobody to support 
them, started their life from a low rung 
of the ladder hoping to work their way 
up. They are also disappointed.

As in the case of government servants 
in private service  also there are so 
many young men who are disappointed 
with this rule. The large number of 
educated unemployed in the country are 
hard hit by this strange qualification. 
In these days, when we talk of helping 
the unemployed, to put such a drastic 
restriction  of income  for otherwise 
qualified people is an insult to our un
employed young people.

It the intention was to put a premium 
on experience, the best thing to do was 
not to put an income qualification, but 
to restrict recruitment to only those who 
were employed already and who had  a

minimum period in employment of, say, 
five years.  This would have  obviated 
such blatant discrimination against the 
poorer sections of the people.

This rule discriminates  against the 
southern States where the scales of pay 
are much lower than those in the north. 
The scale of pay for the same post 
varies from State to State. For instance, 
a Superintendent  in  the  Government 
Secretariat in T .C. is paid an initial 
salary of Rs. 200 in the scale Rs. 200
10-300 (till 1-4-56 the scale was only 
Rs. 175-10-225), whereas in Bombay it 
is Rs. 350, and in the Central Govern
ment it is Rs. 450. A college lecturer 
in T. C. State is paid Rs. 125-10-175, in 
Madras Rs. 200, in Mysore  Rs. 100 
(Rs. 100-10-250) and Rs. 250 in Delhi, 
U.P. etc. Out of the 140 candidates re
cruited to the National Defence Aca
demy,  there is none from T.C. and 
Hyderabad,  3 from Madras, 2 from 
Mysore, 21 from Delhi and  50 from 
Punjab. In this vast country of ours, 
a uniform scale of pay does not exist. 
Scales of pay for the same kind  of 
jobs in different States vary, and between 
States and Centre vary.

The other  day the Home  Minister 
said that enough Scheduled Caste can
didates were not available to fill up the 
quota allotted to them in the services. If 
the Government prescribe such fantastic 
qualifications, I do not know wherefrom 
we can find Scheduled Caste candidates, 
Scheduled Tribes candidates and back
ward class candidates.  It will be very 
difficult to find such candidates  with 
this income qualification.

This is an attempt to revive the old 
tradition of the ICS. Recruitment to the 
ICS was only done from the aristocracy 
and feudal families.  Ordinary citizens 
were not eligible for enrolment to the 
ICS. This IAS recruitment  with  this 
rale revives that old tradition. It tries 
to restrict the field of recruitment to the 
most important administrative service of 
the country to the sons and daughters 
of the rich and the influential people 
in the country.

Even concerning the social status, the 
yardstick  of income is out of place. 
These persons are of high intelligence, 
efficiency and integrity, who have volun 
tarily chosen teaching, social welfare or 
other lowpaid but creative work, and 
who may now choose to enter the admi
nistrative service.  To rule them out 
would be discrimination;  to rule out 
such missionary spirits on the ground of
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[Shri A. K. Gopalan] 
failure in income would not only be 
ôssly unjust \n the individuals con
cerned but totally opposed to public in
terest.  To measure a man’s merit in 
terms of his income  is an outrage on 
traditional as well as present-day Indian 
sentiments. To perpetuate such a thing 
is a gross betrayal of the people’s inter
ests.

A man employed in a junior capacity 
in the office of a professional man who 
may be a close relation of his may draw 
a salary  far bigger than another  of 
similar qualifications who has no influ
ential connections, but the latter loses 
his chance. The income  qualification 
must be removed  immediately. Other
wise, the young men of this country 
will certainly be aggrieved.

I also want  to mention  about the 
highly qualified and experienced Com
missioned Officers in the defence ser
vices, who are about to complete their 
service within a year or two. They are 
qualified for selection to the IAS em
ergency recruitment and are within the 
age limit. They are feeling frustrated 
because they are not permitted to apply 
for this  emergency  IAS recruitment. 
Moreover, the emergency IAS cadre is 
losing the opportunity of having highly 
experienced and qualified defence serv'ice 
personnel included in its ranks.

have appeared in the papers; several 
editorials  have  been  written  in 
the papers on this subject. These have 
appeared in the columns of the most 
important dailies in all the States. This 
restriction that a man, if he does not get 
an income of Rs. 300 or over, is not 
eligible for recruitment is an unjust res
triction. I would request Government to 
see that really good men are  to  be 
judged by their experience and  other 
qualifications and not by the  income 
they get. There may be other qualifica
tions and restrictions, but  the income 
qualification should not be there.

I know of engineers who get than 
Rs. 300. There are others who are in 
government departinents  or in other 
services. I have already cited the case 
of college lecturers who are very effi
cient, who can do any work, but who 
do not at present get even Rs. 150 or 
Rs. 200. When they retire, they get only 
Rs. 250.

So this is a question that is agitating 
the minds of all young men in the coun
try who want to really do something 
for the country. So I request Govern
ment to relax this rule;  if  Govern
ment want to put some other qualifica
tions and restrictions, they may be in 
the matter of experience  and other 
things.

The Ministry is nervous because for 
the recent recruitment to NEFA for 
less than two dozen vacancies  nearly
2,000 Army Officers had applied. This 
shows that there is great frustration in 
the officers’ cadre. TOs has to be gone 
into. But that is no reason for prevent
ing defence service officers from not ap
pearing for the emergency IAS selec
tion, especially when they are about to 
complete their service in Ae next two or 
three years.

I have only to request the Govern
ment to realise that this restriction on 
the income certainly deprives not one or 
two but several thousand young men 
who are really able, who are efficient, 
who are patriotic, who have passion to 
work for the country, for the develop
ment of this country, of their opportu
nity to serve the country. This certain
ly makes them angry. Several letters

Dr. Krishnaswami  (Kancheepuram): 
What a pity, that a mature administra
tor  and seasoned politician  like the 
Home Minister should not have con
sidered the implications of this notifi
cation. This notification should be am
ended and I hope it will be possible for 
him to take note of the points which 
will be raised by hon. Members and my
self.  •

If the objective of the new IAS Re
cruitment Rules is to recruit candidates 
at  different  age  levels with  varying 
degrees  of  qualification  and experi
ence, this has not been achieved by the 
present notification.  We ought to have 
made clear  in the notification what
posts are required to be filled at differ
ent age levels.  Thus out of hundred 
posts we might have to fill in the junior 
most cadre consisting of men between 
the ages of twenty-five to thirty, forty 
posts from thirty to thirty-five, we might 
have thirty vacancies.  If between the
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[Dr. Krishnaswami] 
ages of thirty-five  to forty we have 
thirty posts to be filled up, this should 
have been made clear. If this informa
tion had been furnished it would have 
resulted in better type of people apply
ing for posts in our administrative ser
vices. Normally these posts at different 
age levels carry with them different sala
ries  and  varying  responsibilities, 
furthermore this would have acted as a 
restraining influence on the number of 
applications which according to reports 
have poured into the office of the Pub
lic  r̂vice  Commission.  It is  well- 
known and 1 think the Home Minister 
would agree with me, that in any inte
grated service a balance in age groups 
is maintained when posts  are marked 
out according to different  age groups 
and as we are to have an integrated 
service, we cannot afford to ignore the 
need for preserving a balance in age 
groups. Relaxation is permissible only 
in the case of backward communities, 
where due Jo factors of a social nature 
on insistence on this principle  would 
lead to a shutting out of  candidates 
drawn from these communities.

Now, the relaxation can take one of 
two forms. We have to relax this rule in 
the case of backward conmiunities so 
that we might give them greater oppor
tunities for occupying these posts; at 
the same time, we must not  relax in 
such a manner as io lower the standards 
of efficiency of the services as a whole. 
What I suggest is that in the case of 
backward communities, the Scheduled 
Castes and the Scheduled Tribes, a per
son who is 40 and who has the mini
mum qualifications,  might  be called 
upon  to hold a job which  normally 
a man from the advanced community 
of the age of 30 would fill.  Eventually, 
he may not reach the joint Secretary’s 
cadre, but he, certainly, would reach 
the Deputy Secretary’s cadre and this in 
itself would provide for greater vertical 
mobility and greater eqûsation of op
portunities among the various commu
nities, whose welfare we have at heart 
{Interruption).

My hon. friend need not suggest that 
I am opposed to those drawn from these 
communities reaching  the cadre  of a 
Joint Secretary. But surely we have to 
con&der the obstinate facts of our social 
erivironment,  and realise the need for 
striking a balance between two consi
derations; the  desirability  for giving 
candidates from handicapped communi
ties opportunities to occupy administra
tive posts of responsibility and the need

for preserving the efficiency of the ser
vices. If in the present circumstances we 
can envisage a flow of men to the cadre 
of Deputy Secretary from that of collec
tors in another ten years we would have 
achieved a great service to the commu
nity and benefited these classes as well. 
As it is we have men occupying posts 
in the subordinate civil service; there is 
a gap, a yawning gap between the clerk 
and a minister drawn from the ranks 
of the scheduled castes. Dr. Ambedkar’ŝ 
formula is good on paper but has not 
worked in practice.

I want to put another question. The 
Home Minister knows that the Planning 
Commission has envisaged the appoint
ment of 386 I.A.S, officers in addition 
to those  already in  service but, from 
reports we learn that  only  hundred 
persons are to be recruited. Why is 
there this disparity ? Are we going to 
have emergency recruitment every third 
or fourth year? It was only nine years 
ago that we had an emergency recruit
ment. If we are going to have repeatedly 
emergency recruitments the services, the 
morale of the services, will suffer.  I 
respectfully, suggest that in fixing the 
number of people that you are going to 
recruit, you ought to err more on the 
liberal side. The possible needs of our 
administration cannot be envisaged with 
precision.

My hon. friend referred to the in
come qualification which  a candidate 
will have to satisfy before applying for 
a post in the Indian Administrative ser
vice. Now the salary test  of Rupees 
three hundred is far too high. We have 
to realise that there are regional dispari
ties in salaries, particularly in Part B 
States, and I do not wish to add any
thing more to the argument except to 
suggest that we ought to either do away 
with this income qualification or, if that 
is not practicable, to reduce it to about 
Rs. 200 or even Rs. 150, which, would 
be fair.

The argument that has been put for
ward that only firsit class candidates 
need not satisfy this salary test and 
that this would encourage the talented 
applicants drawn from every region to 
apply is highly spacious,  particularly 
when we realise the differences in stan
dards of the universities in our coun
try. Some universities are niggardly in 
the award of first class degrees; some on 
the other hand are generous and most 
liberal in the award of first class degrees.
I have no wish to be mixed up in the 
argument as to whether one university
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degree is better than other universî 
degree. But, I can aflSnn that  there 
are many second class candidates in cer
tain universities who are quite equal, if 
not superior, to first class candidates of 
other universities. Indeed, a generalisa
tion might be made to the effect that 
in regions which are prosperous, imiver- 
sities are generous in awarding &st class 
degrees.

Now, there is another simple point 
that requires to be clarified. We have 
put the age limit for  applicants at 40 
and we have in the notification suggested 
that at the time of selection the appli
cant should not be more than forty. 
In the civil services it is the age at the 
time of appearing for the competitive 
examination that is taken into account 
in determining whether he should enter 
it or not. But, here, since it is only for 
15 years that he will have to serve, per
haps a different rule seems to have been 
followed. I do not think the Home Mi
nister should stick to this rule; in a few 
cases candidates will serve the state for 
fourteen  years.  If  the  sugges
tion  is  accepted  that  the  age  at 
the time of a candidate’s appearing for 
the  examination  should  be  taken 
into  account,  all  that  this  would 
imply is that in a few marginal eases 
the candidate would be forty one when 
he joins the service. It is for the Hon. 
Minister to consider, in consultation with 
the Finance Ministry, the financial Im
plications of extending this concession, 
namely, that the age be taken only at 
the time of the examination and not at 
the time of selection. Further I suggest 
that we should not debar  men  in the 
army and other services from appear
ing for this examination. It is a mistake 
to suggest that this is a competitive exa
mination. The examination of the candi
dates knowledge  is only a qualifying 
test. There is in addition  a viva-voce 
test which is expected to be a negative 
test for weeding out the obviously in
competent and inefficient from an admi
nistrative point of view. But one glaring 
omission has been made. We have not 
made provision in the application for 
people with experience  letting their 
selectors know the posts that they have 
filled, their attainments and their quali
fication subsequent to their obtaining 
a decree.  Indeed this application is a 
carbon copy of the usû form which 
candidates between the ages of 21-24 
seeking admission to the I.A.S. have to 
fill. In the case of candidates with ex
perience, the very applications must be 
considered to be of prime importance 
for entry into the service.

6—147 Lok Sabha.

One final TOint and I have done. In 
the United lungdom and other demo
cratic countries, it is recognised that we 
should not have controversy over ques
tions  pertaining to administrative  ser
vices.  Such controversies as occur are 
only marginal in character.

I hope the hon. Home Minister will 
consider the observations that we from 
this side have made in the proper spirit 
and give us credit for having dealt with 
this  question  in an objective manner. 
The  income  test  will,  as  my hon. 
friend, pointed out,  work incredible 
hardship  on those coming from die 
southern States. Knowing  the Home 
Minister as I do, I feel certain that be 
will not be guilty of any discrimination. 
Although his Ministiy might have nod
ded, he I hope is wide awake and will 
rectify the errors that have been com
mitted by the bureaucrats in his office.

Shri Kamatfa  (Hoshangabad):  Mr.
Speaker, 1 propose  to proceed on the 
vep̂ solid basis provided by the Home 
Minister himself in his half-jocular half- 
serious speech replying to the Home Mi
nistry’s Demands on the 12th April. He 
said :

“If suitable candidates are avail
able, at least 100 will be recruited 
from  the open  market as it is 
called----”

Then, he said, jocularly,—

“not from the streets. These peo
ple may be between the ages of 
25 and 40.”

Then, he continued :

“There will be promotion from 
the State services and the normal 
period of 8 years will be reduced 
to 6 so that even junior officers 
may  be taken in. Besides  the 
members of the public, all others 
whether in the military or in the 
civil services  will be allowed to 
compete for these posts that are to 
be recruited from the public.”

Then, he went on to say—

“We are giving opportunities to 
aU.”

This is the basis for the rules that 
have been framed for the emergency 
recruitment to I.A.S. '

Before I proceed further, I would like 
to refer to the Minister  of State’s—if 
he will permit me to say so— m̂anipu
lation of figures, either inadvertently or
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[Shri Kamath] 
deliberately, which was resorted to the 
other day when replying to a question, 
Shri Datar said that already 30,000 ap
plications have been addressed to the 
U.P.S.C. I think,  he was somewhat 
misled by the fact that the U.P.S.C. 
has printed 30,000 application forms. 
At the foot of every form, you find 
this, G.LP.N.D. L.S. 3 U.P.S.C. 7-5-56,
30.000. On the 26th of May, an appli
cant received a form with serial No.
21.000 and odd. This was on the 26th, 
and on the 25th May, Shri Datar replied 
to the question. A day before that he 
said that 30,000 applications had been 
received, while actually a day later the 
forms that have been sent out by the 
U.P.S.C. numbered  only 21,000 and 
odd.  There is only  a difference  of
10.000, Out of these 20,000 forms also 
how many who had got the application 
forms could have filled them in and 
sent them to the U.P.S.C. by the 24th 
or 25th ? I know their psychology; usu
ally candidates tarry till the last minute, 
last day or last week, and then fill the 
forms and send them to the U.P.S.C. 
On the day Shri Datar answered the 
question, even 10,000 applications could 
not have been addressed to the U.P.S.C. 
Evidently, Shri Datar wanted to drive 
his point home and so he exaggerated 
it as 30,000.

My hon. friends, Shri Gopalan as well 
as Dr. Krishnaswami have referred to 
the discriminatory  treatment that has 
been set in motion against the Army 
officers. I am told that the Minister of 
Defence has issued orders that no per
manent officer of the Defence Services 
can apply for this emergency I.A.S. re
cruitment, unless he resigns his service. 
Only after his resignation from the ser
vice, he will be allowed to apply. This 
might have been due to the fact that 
the Minister has been unnerved by the
2.000 or more applications  for the 
N.E.F.A. service some time ago. But 
that is not the way to proceed about the 
business. You must enquire into the 
matter why Army officers are discon
tented and frustrated. Here, the Home 
Minister gave a solemn assurance on the 
floor of the House that Army officers 
as well as civil officers will be equally 
eligible for the I.A.S. and that there will 
be no discrimination. That is being set 
at nasight by the Defence Minister, and 
that means that there is a conflict bet
ween the Defence  Minister and the 
Home Minister. Therefore, either the 
one or the other must go and quit office 
on this issue : if the Home Minister canr 
not prevail, I leave it to him to decide

what should be done about the matter. 
But there should not be such a conflict 
over this issue between the two Minis
ters.
The Minister of Home Affairs (Pandit 

G. B. Pant): The hon. Member would 
not like both to go ?

Shri Kamath: Not yet: One is enoû. 
But 1 am sure there will be an amicable 
settlement between the two and there 
will not be any need for either to go.

I will end up by saying something 
about the rules themselves. There are 
one or two invidious provisions in the 
rules. One refers to the deduction of 
marks in the written test for superficial 
knowledge. After giving marks for each 
answer separately, this overall deduction 
for superficial Imowledge  is provided 
for as if it to say, that the examiner can
not test, while giving marks to the diff
erent answers the nature of the candi
date’s knowledge. Even in the old I.C.S. 
examination, there were no such rules. 
There was deduction only for bad hand
writing in the old I.C.S. rules. But here 
this is a very novel rule, which I fail 
to understand.

Lastly I would like to make an ap
peal to the Home Minister. He was good 
enough earlier in the day to appeal in 
the name of the Buddha, that is, in the 
earlier debate on the Preventive Deten
tion Act. You, Sir, were not in the Chair 
at that time and so you missed that 
speech.

Mr. Speaker: The Buddha has no
place here in this discussion.

Shri Kamath: He was referred to by 
the Home Minister in the discussion 
on the working of the Preventive De
tention Act.

Mr. Speaker: But he has no place 
in the I.A.S.

Shri Kamath : I would only appeal 
to the Home Minister-----

Mr, Speaker: Let the hon. Member 
finish now; he has already taken  five 
minutes.

Shri Kamath: You gave the previous 
speaker full ten minutes. Please give 
me only a minute or two and I will 
finish.
Mr. Speaker: Why should he spend 

his time on the Buddha now?

Shri Kamath: The Government pays 
homage to the Buddha on a  nation
wide scale, and i| they are really sin
cere in their homage to the Buddha, I 
would appeal to them in the name of
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the Buddha, who fought all  his  life 
against  social  inequalities,  against 
social  stratification  on  the 
basis of the vulgarity of wealth and of 
personal income, to withdraw this rule 
relating to personal income. I have no 
time to make all my points, but I would 
appeal to the Home Minister that he 
might see his way to constitute a smaD 
committee of M. Ps say four or five. 
Tomorrow we will be willing to sit with 
him to discuss further points if  he  is 
prepared to meet us and discuss further 
the provisions with regard to the I.A.S. 
recruitment, so that the anomalies, dis
criminations and other  unsatisfactory 
provisions in the rules might be recti
fied in the interest of the large, educat
ed unemployed who are eager to serve 
the country.

The Minister in the Ministry of Home 
Affairs (Shri Datar):  Shall I make a
small correction, with your permission, 
to the answer which I gave on the 25th ? 
Actually 26,000 forms had been sold 
by the U.P.S.C. and taken by the vari
ous candidates  as on that date, and 
today up to nearly 32,000 application 
forms  have been  sold out bv the 
U.P.S.C. '

Shri Kamath: How many were re
ceived by the U.P.S.C.

Shri Datar: There is no question of 
receipt. That is the reason why I am 
correcting my answer. On the date on 
which I gave the answer, 26,000 appli
cation forms had been sent out by the 
U.P.S.C. to the various candidates, and 
till today about 32,000 application forms 
have been sold out. So, you will find 
that so far as these forms are concern
ed, they are sold at the rate of Re. 1 
per form, and these forms are received 
almost in the last week by which the 
applications should be received by ihe 
U.P.S.C.

Shri Barman (North Bengal—Reserv
ed—Sch. Castes): I want an elucidation 
about paragraph 5 of the notification 
issued by the U.P.S.C. There are two 
claves of persons who are eligible to 
apply—f̂irst those whose pay is not less 
than Rs. 300 per mensem and, secondly, 
those whose income  is not less than 
Rs. 300 per mensem. Many letters have 
come to me enquiring what “income” 
implies. Is it income from any sources, 
say, from landed property? Certainly 
that cannot be the implication. But so

far as the clause goes, it includes that 
also. 1 think that that should be made 
clear at least by another notification.

Siiri Datar: That has been done al
ready.

Siui Barmim: I have already asked 
the hon.  Minister about the  second 
point, that is, whether the dearness pay 
includes dearness aUowance. I had that 
question from a member from my State 
and that point has been explained now; 
it includes dearness allowance.

I have to brin̂ it to the notice of the 
hon. Minister that this restriction of 
Rs. 300 per mensem is a very high 
qualification in the case of new entrants, 
I mean, the Scheduled Castes and Sche
duled Tribes. The hon. Minister knows 
that it is only when the Government 
of India came forward with scholarships 
from out of their funds that students 
from these two classes got encourage
ment and have taken up studies in the 
University courSra. It is only with much 
difficulty and strain that they are get
ting employment now in the public ser
vices—and that too only since a few 
years. There is the other qualification 
that the candidate must have obtained 
a degree in certain subjects enumerat
ed therein. In addition, if you impose, 
the income qualification of Rs. 300 per 
mensem and if it is strictly adhered to 
in the case of Scheduled Castes and 
Scheduled Tribes, there will be practi
cally very few applications from them 
for this service—I  do not know how 
many.  Therefore, I request the hon. 
Minister to reduce this pay qualification 
at least to Rs. 150 that is, including the 
dearness allowance. I also wish to bring 
to his notice the cause of those political 
sufferers who had no opportunity till 
freedom came to India. TTiey may have 
entered into some service which may 
not be very remunerative; but in their 
case also this restriction of Rs. 300 per 
month should be waived.

Shri C. R. Narasimlian (Krishnagiri): 
There is no doubt that the new rules 
have caused widespread dissatisfaction. 
Evf̂n sober and cautious a daily like the 
Hhtdu has come  out with a scathing 
article on the matter. The newspaper 
has used very strong adjectives such as 
‘‘official slovenliness”,  that the whole 
thing  is  like  a  “big raffle”,  and 
that many astonishing anomalies have 
•been allowed.  That only shows that 
there is great dissatisfaction.  The re
presentation submitted by the Madras 
Secretariat  Service  Association  also
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affords convincing reading. I am very 
sorrv that on this matter the Govern
ment are just on the borderline of dis
criminating against different classes of 
persons.  They may be on the safer 
side; but the border-line is thin and at 
any time there is grave danger of these 
rules being challenged in courts, and if 
it happens it will create a lot of disloca
tion m the oflScial work.

I only wish to put one question.  Is 
it not a fact that in the year 1950 when 
emergency recruitment was resorted to 
the following qualifications were stipu
lated alternatively?

“(1) Candidates must be first  or 
second class graduates in Arts, 
Science or Commerce of a re
cognised  University  and 
should  (on  the 30th  Jime, 
1948)

(a) have  had a minimimi of 
five  years* service in res
ponsible posts under Gov
ernment, University, Pub
lic Body, Indian States or 
business house;

or

(b) have been in receipt of a 
basic pay of (excluding all 
allowances)  not less than 
Rs. 400 p.m. for a period 
of not less than one year 
immediately preceding the 
30th June, 1948;

or

Cc) possess  five years’ experi
ence at the Bar.”

There was also a foot-note to the 
following effect:

“Graduates in Law, Engineering, 
Agriculture and other professional 
or vocational  subjects are NOT 
eligible to apply unless they have 
also obtained a First  or Second 
Class Degree in Arts,  Science or 
Commerce.”

I want to know why there has been 
a deviation now, and I would request 
Government and the hon. Home Mi
nister in particular to see whether suit
able amendments  could not be made, 
because there is a general feeling on the 
part of those who have been affected 
that injustice has been done and this 
feeling should not be allowed to con
tinue.

Shri A. M. Thomas  (Emakulam): 
Mr. Speaker, as a Member coming from 
the South I wish to bring to the kind

notice of the hon. Home Minister how 
the rule with regard to income qualifica
tion will  adversely affect  prospective 
candidates coming from the SouAem 
States in particular.  The basic fact that 
we have to remember is that this is pres
cribed for the purpose of sitting for the 
examination; you have not invited appli
cations for recruitment direct, so that 
there will be further stages of screening.

I can very well understand the ob
ject with which this rule with regard 
to income qualification has been framed. 
It will certainly be an administrative 
problem : we can very well realise that 
lakhs of applications will be pouring in 
and that will create so many difficul
ties. But I would urge that those diffi
culties have to be faced, rather than 
showing any discrimination in this mat
ter.

I can very well understand the ob- 
ers given  to questions  in the Rajya 
Sabha by the hon. the Home Minister 
that he is thinking  of relaxing these 
rules in certain directions—first in the 
case of Scheduled Castes and Schedul
ed Tribes. I would submit that if he 
has got any such intention he must in
clude Backward Classes  also in the 
category to which exemption is given. 
Secondly, I think he has got an idea of 
exempting first class graduates from the 
prescribed qualifications. With regard to 
that I would urge the point that has been 
made by my hon. friend, Dr. Krishna- 
swami that standards differ from uni
versity to university.  I was a member 
of the Joint Committee on the Univer
sity Grants  Commission  Bill, among 
which some were Vice-Chancellors and 
educationists. It appeared  during dis
cussions that certain  universities were 
very strict to grant first class in the case 
of certain degrees. That is not the case 
with regard to certain other universi
ties. I know of certain instances where 
students  who  were  detained  in  the 
Junior B.A. or B.Sc. classes left that 
particular university, joined another and 
within two years came out with the 
M.A.  and LL.B.  degree  together. 
Another aspect that has to be borne in 
mind in this connection is that those 
who have taken Mathematics  as their 
optional very easily get a first class; 
but students who have taken Politics, 
History  or Economics,  though  they 
may be very desirable candidates for the 
Administrative Service, do not easily pet 
a first class.  There may be one Dr. 
John Mathai, or Mr. Kuruvillah Zacha- 
riah who might have got a first class in 
History or Economics.
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Shri Velayodhan (Quilon cum Mave- 
likkara—Reserved—Sch. Castes): There 
are so many in Travancore-Cochin.

Shri A. M. Thomas: There may be, 
but they are very few, I would say who 
have got a first class in History, Econo
mics or similar subjects as far as some 
universities are concerned.

Another aspect which I wish to bring 
to the notice of the Home Minister is 
the great disparity in the scales of pay 
obtaining in the Central services and the 
State services, especially in the South 
Shri Gopalan has referred  to that. A 
superintendent  in  the  Travancore- 
Cochin Secretariat, which is considered 
to be a heaven-born service as far as a 
government servant in my State is con
cerned may be getting about Rs. 200, 
whereas even an Assistant in the Cen
tral Secretariat may be getting Rs. 300. 
If these rules are enforced those persons 
will be deprived of the benefit of ap
pearing  for this examination,  while 
those in the Central Secretariat will be 
able to appear. There is a feeling that 
the existing rules will adversely affect 
the candidates coming from the South, 
especially from the particular part of the 
country from which I come. In fact, I 
have been getting dozens of letters every 
day referring to this matter. So, that, 
I submit that the provision regarding 
income qualification should be amended.

1 have also joined in a memorandum 
that has been submitted to the Home 
Minister by the M.Ps from the South.. 
They have prayed for lowering the in- 
come-limit from Rs. 300 to Rs. 200. 
While government servants working in 
the northern States and in the Central 
Government will get an opportunity to 
appear, persons who occupy similar po
sitions in the State services in the South 
will be deprived of the opportunity if 
the qualification rules are to stand as 
they are. The hon. the Home Minister 
would never have intended to discrimi
nate in this manner. This would only 
have been done to meet the big admims- 
trative problem of dealing with innumer
able applications. Anyhow, it is better 
to face such difficulties rather than give 
an impression to the country that we 
have pitched upon riches as a qualifi
cation.

Shriaiati Khongman (Autonomous 
Distts.—Reserved—Sch.  Tribe-s):  The
hon. Members who have preceded me

have referred to many points. I should 
like to stress only one point, and that 
is that the rule insisting on a salary of 
Rs. 300 as one of the conditions for re
cruitment to the I.A.S. may be relaxed 
in the case of Scheduled Caste, Sche
duled Tribe and other backward candi
dates.  Most of these candidates, I am 
sure, will be able to qualify themselves 
if an opportunity is given to them. In re
cent years these candidates belonging to 
the ĥeduled  Castes and  Scheduled 
Tribes had slowly come to offer  their 
services and some of them have  even 
qualified themselves in the open com
petition and they have given a good ac
count of themselves. 1 am sure if this 
condition is removed these poeple will 
gladly comeforward to offer their good 
and efficient services.

The hon. Minister has already stated 
the other day that he has received seve
ral representations.  He also assured us 
that I2i per cent, will be reserved for 
the Scheduled  Castes  an̂ Scheduled 
Tribes.  This could veiy  be achie
ved if the pay clause is relaxed in the 
case of Scheduled Castes and Scheduled 
Tribes.  I therefore  request the hon. 
the Home  Minister to consider their 
case and relax this particular rule.

Mr. Speaker: There are so many
who want to speak.  I will allow one 
minute each.
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Shrimati A. Kale (Nagpur): I would 
like to draw attention to Rule No. 9 of 
these Rules which is like this: It will 
be open to the Government of India not 
to appoint to the Service a woman can
didate who is married,  or to require 
such a candidate who is not married to 
leave the service in the event of her 
marrying subsequently, if the interests 
of the Service so require.

Most emphatically  I protest against 
this rule. If you do not want women in 
this service, you must stop their being 
recruited. What is the use of making 
them appear for the examination, ap
pointing them and then removing them 
from service on such a ground as this? 
Because, after all, marriage is a natural 
consequence, and if you are going to 
do this I do not know what will happen. 
One result of this is Kkely to be that
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as regard these women wbo are very 
ambitious, you will encourage them to 
be immoral, or they will have to leave 
such a fine service and the opportunity 
of serving the coimtry.

Women are serving in all other ser
vices. They are not debarred from the 
teaching profession, the nursing profes
sion, the medical profession and other 
professions of similar nature.  If they 
are not debarred from those  services, 
why should they be deban*ed from this 
service? That is what I want to ask 
the hon. Minister. I therefore appeal 
to the hon. Minister to eliminate this 
particular  rule and allow women to 
function in this service as efficiently as 
they can and to,prove their merit.

Shri M. S. Gurupadaswamy (Mysore) : 
I want to know why in the application 
forms they have asked the candidates 
to provide particulars in respect of the 
religion to which they belong. Also, in 
column 14 they have asked the candi
dates whether they are Anglo-Indians 
or not. I want to know what purpose 
will be served by getting such informa
tion. 1 can understand that if the candi
dates should state their nationality, they 
should be citizens of India. But I want 
to know the purpose for which these 
two columns have been added in the 
application.

Shri Veeraswamy (Mayuram—Reser\'- 
ed—Sch.  Castes):  For the past  five
years since the beginning of this Par
liament I have been putting a question 
on the recruitment of Scheduled Castes 
to the I.A.S., I.P.S. and I.F.S. cadres, 
but the answers have been very bitterly 
disappointing  to the Scheduled Caste 
Members.  Till  now  only  one 
or  two  Scheduled  Caste  can
didates have been recruited to the I.P.S. 
and I.A.S. cadres. On the 3rd of this 
month I put a question to the hon. Mi
nister in the Home Ministry whether 
the Government would take steps to 
see that more representation is given to 
the Scheduled Castes from out of the 
four hundred posts under the emergen
cy recruitment, and the answer was that 
he expressed his fear whether the 12i 
per cent,  prescribed for the Scheduled 
Castes would be reached.  I want to 
know why the Government should hesi
tate to recruit Scheduled Caste graduates 
to fill up at least the prescribed quota 
fixed for the Scheduled Castes.

I express my gratitude to the hon. ttie 
Home Minister for having relaxed the 
pay limit relating  to the Scheduled

Caste and Scheduled Tribe candidates. I 
would also like to urge upon the hon. 
the Home Minister to relax this pay 
limit in the case of Backward Classes 
also, as my hon. friend Mr. Thomas 
has suggested.

And I do hope that  the  hon.  the 
Home Minister will see to it that the 
Committee to be constituted to recruit 
the four hundred candidates to the em
ergency I.A.S.  cadre recruits enough 
Scheduled Caste candidates  to fill up 
the percentage fixed by Government. I 
do hope that the hon. Minister will not 
come to this House to disappoint us 
and say that suitable candidates were 
not available from among the Schedul
ed Castes. I appeal once again to the 
Home Minister to see that the best can
didates from  among  the  Scheduled 
Caste candidates are recruited to fill up 
the 12:5 per cent. I hope at least fifty 
posts will go to them.
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Shri Yelayudhan: As  far  as  the
Scheduled Castes are concerned,  it is 
my feeling that there should be no in
come limit.

There is another point. In the appli
cation form, there is a column  which 
reads “convicted by any court for any 
offence—say, yes or no.” This is not 
suitable or proper.  There are a lot of 
difficulties experienced by these candi
dal es.

Some Hon. Members: rose.

Mr. Speaker: Order, order. Only one 
hour was allotted. We have exceeded it 
and \ye have taken almost two hours. * 

Shri Xhanu Pillai (Triuneveli): I want 
only one clarification.

Mr. Speaker:  No clarification now.
The hon. Home Minister may reply.

Pandit G. B. Pant; Mr. Speaker, I 
feel that the reasons which have weighed 
with the Home Ministry and the Gov
ernment in framing these rules have not 
been fully appreciated* I am not sure if 
they are even fully known to the hon. 
Members. So far as the normal recruit
ment to the I.A.S. is concerned, that is 
not affected by these rules. We have 
annual recrvrttment for the I.A.S. and 
other Central services when we want to 
find the best young men in the country 
to start their career, year after year 
and there we have no such conditions 
or restrictions.  On an average, 7,000 
applicants  appear in the examinations 
and about 200 are selected.

Now, we have to make a special re
cruitment  in order to meet an emer
gency. They are posts of responsibility 
which have to be filled by experienced 
men. The brilliant cadre has been de
pleted and exhausted and here at the 
Centre we have no men who can be ap
pointed to the posts of Deputy Secere- 
taries, etc. from the IAS.  As has been 
the practice in the the past, there  are 
many posts today that are filled tempo
rally or otherwise.  So, this emergen̂ 
recruitment is intended in order to dis
cover suitable talent and experience for

filling the posts of responsibility without 
any prolonged term of training, that  is, 
the men who are selected must be com
petent to join the posts and undertake 
the responsibility almost forthwith. That 
is the purpose and that is the reason.

The Second Five Year Plan has al
ready started working. Even when  the 
First Five Year Plan was under opera
tion, there was a gap and deficiencies 
had to be filled up. The work is suffer
ing for want of proper personnel.  In 
these circumstances, special importance 
has to be attached to experience. That is 
why we have provided for recruitment 
from what are called age groups of a 
higher order—over-aged group recruit
ing, as it is called. Up to 24, that is, 
those who are between the ages of 21 
and 24, can appear in the regular exa
mination.  Here, in  order to give a 
chance to everyone we had started from 
25, that is, persons who have complet
ed the age of 25 but who have not vet 
completed the age of forty can appear 
for this recruitment. So, there is a fifteen 
years’ span.

Now, the recruitment is to be from 
two channels or reservoirs, as you may 
call them. One is what is roughly called 
the open market recruitment— n̂ot that 
it is confined only to persons who an; 
found in the streets or in the market 
but it is to distinguish this sort of re
cruitment from what might be regarded 
as recruitment from the services proper. 
TTie total number we may have to re
cruit may probably be about 385 or 
386. We expect to recruit  from this 
open market about 100-125. If we find 
more men,  we will be able to have 
them also but from our experience of 
the emergency recruitment of 1948-49, 
we feel that it may not be possible to 
get more than 100, or on the outside, 
125 men. That is, 100-125 men have to 
be selected from among the applicants.

We should not  adopt a procedure 
which will result in the disappointment 
of a vast number. We must see that 
there is a fair and reasonable chance 
for those who are given an opportunity 
of appearing in  this examination and 
that they have a fair opportunity of 
competing and suceeding in this ordeal 
or trial, whatever you may call it. So, 
we have prescribed  certain conditions. 
The criterion of income by itself is not 
of very great value. But, how to measure 
experience ? How to find out a man 
who has some experience? So, it was 
felt that if you lî  it up with the in
come that is drawn, not from property
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owned, but a person’s pCTsonal income, 
that would  be  an indication of  his 
experience. So, that element of income 
was introduced.

Shri V. P. Nayar (Chu-ayinkil): The 
scales of pay differ in various States.

Pandit G. B. Pant: I have listened to 
that. 1 will come to that.

So far as the scales of pay are con
cerned, so far as official recruitment is 
concerned, that would not make much 
difference because, where the State exe
cutive service has a lower scale, there 
too, their men will find a place in the 
I.A.S. They will be sent up by them 
and they will be promoted. But, here 
we are concerned with the open market.

What we have to consider is this. 
Even if you allow many of these men 
who have had experience but very low 
scale  of salary  today, is there any 
chance of their succeeding ? If there is 
little chance, then you are not confer
ring any privilege on them, but it may 
ultimately prove to be to their disad
vantage. It is just possible,  I cannot 
deny that one in a million may prove 
an exception, but ordinarily one would 
not expect any such results.

8  P.M .

Now, as we have just been told, al
ready requests for 30,000  application 
forms have been received.  Many more 
are bound to come. Ordinarily, we have 
only 7,000 candidates and from among 
them we have to select  200.  Now
30.000 figure has already been reached: 
it is likely to go up to 40,000; it may 
go up to 45,000 and we have to select 
only 100 or 125.  WUl these people 
have much of a chance if you  give 
them an opportunity? I  am  afraid 
there is not much possibility of that.

But I say that there is a strong feel
ing in this House, and considering the 
element of distinction between  North 
and South that has been introduced, I 
am inclined even to depart from what 
would be an equitable way of dealing 
with this matter in order that  there 
may be no such  suspicion in  any 
quarter.  Above all we have to main
tain the unity and integrity of  the 
country, and everything else is secon
dary.  So we may have to make some 
change.

I am in favour of exempting Sche
duled Castes and Scheduled Tril̂ can
didates pompletely from this condition

of income so that they nee4 not  be 
required to show that they have  any 
income whatsoever.  Similarly, I  am 
inclined to exempt all graduates who 
have passed in the fijrst-class  from 
this  condition.  Whatever  be  their 
income, because of their  intellectual 
equipment they may be admitted. That 
will enable us to get the best men we 
can.  As to the Scheduled Caste can
didates, they are also being given  an 
extension of 5 years, that is, they can 
appear up to the age of 45 while for 
others age is limited, it is 40.  We 
have a rule  which  provides  similar 
exemption up to 3 years for political 
sufferers in the past.  So they  may 
appear up to the age of 43.  That was 
the only concession  made  in  their 
favour in the past and that may  be 
continued even now.

As to the general income level, be
cause of the strong feeling that has been 
expressed by the members from  the 
South, I am prepared to consider  the 
advisability of reducing it from Rs. 300 
to Rs. 200.  That, I think, will meet 
all possible hardships that might  be 
imagined.

I have no desire to keep out any
body.  We want as wide a  field  of 
choice as may be possible.  Still I am 
not very happy over this as I do not 
think that these people will gain much 
by our lowering the income, because 
they will have to be  tested  against 
others who are paid today or who are 
earning  today  Rs.  500,  Rs.  600, 
Rs. 700, Rs. 800 or Rs. 1,000 or Rs. 
1,200. Those people will naturally be in 
a better position to impress the Emer
gency Recruitment Board than others.

But as you wish to give  them  an 
opportunity of proving their  capacitŷ 
or incapacity, whatever it may be,  I 
would not like to come in the way.

We had no intention of keeping out 
the Defence Services.  I think the De
fence Department will itself look into 
the matter and see if there are any per
sons in the Defence Services  whom 
they would like to recommend for con
sideration by the Special  Recruitment 
Board.  In this connection, the  De
fence Services, as you know,  have 
their own importance and the Defence 
Services must have the opportunity of 
making the first screening  themselves 
and seeing as to who can be spared and 
made available for service elsewhere.
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Shii Boovaraghasamy (Perambalur):
Is there no relaxation in the case  of 
backward classes?

Pandit G. B. Pant: So far as back
ward classes are concerned, there has 
been no sort of concession made in the 
matter of service anywhere yet,  and 
even, who are backward classes  and 
who are not, is by itself a moot pro
blem.  If we were to enter into  that 
question today, then this entire process 
of recruitment will have to be  post
poned, I know not, by one, two, three*, 
four, five or ten years.  I cannot  say 
exactly because even.the Commission 
has not been able to give us any precise 
criterion for determining as to  who 
should be regarded as belonging to the 
backward classes.  But, I believe, when 
this limit is reduced to Rs. 200, then 
everyone who tries to have his  luck 
tested will have a chance of finding an 
opportunity for doing so.

Some reference has been made  to 
women candidates. Women candidates 
are free to appear for recruitment just 
as the men candidates are.  Whether 
in future any developments may make 
it difficult for them to  continue  in 
service, with due regard to the duties 
that they may owe to others  more 
near and dear to them, that would be 
considered when the occasion arose. At 
present the question does not arise at 
all.  They are qualified and they can 
appear just like others.  That does not 
affect their eligibility today and  they 
are welcome. I would be happy if a 
good number of women could be re
cruited.

Shrimati Reno Chakravartty (Basir- 
hat): Are we to understand that effi
ciency will be the criterion or will it be 
that by the mere fact that a woman 
gets married she will be said to  be 
inefficient?

Pandit G. B. Pant: A woman’s being 
married would be, I think a proof of 
her stability.  But, whether it  should 
always be a  qualification  for  her 
running about and doing police work, 
that is a different thing.  About that 
perhaps opinions may differ and  one 
may have to see whether they  would 
always be suitable for such work. But 
I would like to remove any handicaps 
and obstacles that might be in the way 
 ̂̂f women.  I have no desire to place 
any impediment in their  way.  l̂ e 
more of women there are, the marrier 
are all others.

Shii Tbaiin PBbd: May 1 know
whether a candidate who fails in this 
examination will be considered for ap
pointment to this cadre of service?

Pandit G. B. Pant: If  he  satisfies 
other conditions, this failure will  not 
come in his way.

Shri Kamath: As  regards  Army
Officers...........

Shri Radhelal Vyas rose—

Mr. Speaken Order, order. We will 
go to the next business.

EMPLOYEES’  PROVIDENT  FUND 
ACT

Shri T. B. Vittal Rao (Khammam): 
Mr. Speaker,...........

The Deputy Minister of Education
(Dr. M. M. Das): Sir, there is another 
item before thus. It will take only two 
minutes.

Mr. Speaker: We are taking up the 
half-an-hour discussion now.

Shri T. B. Vittal Rao: Mr. Speaker, 
I am thankful to you for allowing me 
this opportunity to raise this half-an- 
hour discussion in connection with the 
delay on the extension of the  Em
ployees’ Provident Fund Act.  First of 
all, I would like to draw the attention 
of this House to the following  para
graph appearing in the First Five Year 
Plan in the chapter  on  labour.  In 
para 55 it is stated:

“The Act at present applies to 
six major industries employing 50 
or more persons— T̂extiles,  Iron 
and Steel,  Cement,  Engineering, 
Paper and Cigarettes, As soon  as 
experience is gained and the scheme 
is jrfaced on a sound basis, it should 
be extended in gradual stages  to 
all the industries  employing  50 
or more persons during the period 
of the Plan”—

that is, the first Five Year Plan, and 
“A programme for the purpose 

should be drawn up.”

Today, we have got only 15 lakhs of 
workers who have come under  this 
Act.  The remaining 14 lakhs of work
ers governed by the Factories Act do 
not come, and also, two lakhs of work
ers engaged in the mines other  than 
coal mines do not come under  this




